
O.AL. No. 717 of 201.1 

Nnblmif, Salloo.. 	............... 	—Aw, I Cant 
V, S 

U m, On 7kf India. & Ors'... ". 	—R espon datits 

Order dtated: 271W,2011 

H on'bk SIM CR.M di_~qy,#Ta 	jll~? 

Ilon~'bk SIM' A. X.- Patj~ 	 j~ id-1.) 

Heard -N-1r. NRI'loutr-aw, Ld. Co-unsel for 'the 

app 
. 
ficant and Mr. S.K.C~ha, Ld. Standing Counsel 

appearingfor the. Respondent-Railwaj~s, on whom a copy of 

this Clk has alicady been served. 

1) By filing the present 0A., the applicant has-

niade followu, lg Prayel"s-, 

"Yj To direct the mspondents to ggrwit 2nd 

fin.ancial upgradaftcm w e. f. 0 1. 10.) 

ui 3cale of R.s. 3050-4590/- md-er ACP 

sdieme by ,-xtcndm'g tmiefit of order 

dl4d 17,05.20 11 wider ~Nnncxure-A,118, 

111) And pay the different-fal arrear salary 

for 	the retrospective pcn'od o f 

upgr"adation 

I'll) An.d pay the diffemitial DCRG, 

Commuted value of'pension, leave salary 

w-id arrear penszion with 	Interest." 

3. 	Ld. Couns&l for the applicant sub-nuts that 

11 

vantilating his gitevance, the apph-c-ant h,~vs also file-j- 

L 



* A- representation vid-c Annexure-A)7 Lkited 05.04.2101 1 before 

Reszpondenl No.3, whi - still pending ch is 

H1q1vM9 heard Ld. Colinsel for tile parties, we, at 

this stage, xv],thoul enten, ag 'into the merit o, f the casse, deeni 

it proper to solid 'the case before the competent authi.-,rity to 

take a declsl0n. first on the representation. Ns agreed to by 

the Ld. Counsel for the parties, we cLrect Respondent No. 3 

to consider the represeiltation and jpass a reasoned OrdCT 

,k6thm 60 days from the date of receipt of copy of ill-Lis order. 

In case, the competent authority finds that the-

clam S of the applicant are admiss~iblc Ilion the s w-ne should 

be released within another 90 days. 

6 	 With the above observation and direction, the 

0, A. st<u-Ld-s di,,zposed of. 

7. 	Send copy of dus, order, along With copy of the 

O.A., to Respondent Nos. 2, 3 and 4 by "Dasti" at the cost of 

the applicant. Ld. Counsel for the applicw-t undert4'-es to 

depokst the cost of DWtl. 

Free copies of this order be handed over to the 

J,d. Counsel appearing for the partie-s- 
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